IN THE CEN?RRL ADMINISTRATIVE TRIBUNAL

HYDERABAD BEMCH : AT HYDERABAD

OA_686/92. 'Dt. of Order:28-1-94,
| !

M.Hanumanth Rao

.. oApplicant
USQ . .

1e The Superinéenqing of Post Offices,
Nalgonda Oivision, Nalgonda.

2. The Ehief Pdgst Master Gensral,
AP Circie, Abids, Hyd, -
! ...Rsapondbnt?

Counsel for the Applicant : Shri S.Ramakrishna Rao

Counsel for the Respondents :  Shri N.V.Raghava Reddy,
Add1l.CGSC

CORAM: '

THE HGN'BLE JUSTICE SHRI V.NEELADRI RAD @ UIC%—CHAIRMAN
THE HON'BLE SH%I R.RANGARA JAN s MEMAER (/)
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0,A.Ne,.686/92; |

JUDGMENT
Yas per Hon'bﬁe sri R.Rangarajan, Hember(Admiqistrative) X

The appliCant is=postal—hsebsrent joined

:.the sarvice &>

for next preme-

with effect from 14.8.1968., He became duei
tien to the cadre ef L.S.G. under TBOP (Ti?e Bound one
premotion) Séheme after completion of 16 years of service

on 14.8.1984, The said promotien is given to [the applicant

i

\ :
after the ap?roval by the competent autherity|viz. Pest

e Tl

Master Generﬁl, andhra Pradesh Circle, Hyderabad. Lol

Mis name was cleared for premotion to higher grade of

RS .425~640 (pre-revised) by the P.M.G., A.F.circle, Hyderabad
vide letter ht. 24,9.1984 sgbject to the éonditian that he
| .

" . o ‘-l ﬁv\MM
is .not underﬁ;@ing any punishment,_ He' was not pramotedlongthe
é@éﬁnd that he'wﬂyndergoing punishment. The applicant

PR

had filed an appeal for aom censideratien of

Pis promotion
~and the%_the same was rejected by the impqgned order dt,

: [
This 0.A. is filed fer settdng  aside the impugned

prder passed:by the 1st respondent vide pracefdings bearihg Ne.

!
Bl2-49 dt, 5.2,1992x and for a censequential direction te
the said respondent teo premote him te the Time Bound scale

(LHK-660 pu ow )
of Rs.1400-49-2100kfrom the date his next juniors were promoted

with all consequential benefits,

2. The main contentiors of the respondents
applicant wak not discharging his duties regu
| i

that he had been awarded with punishment earl

are that the

larly and for

ier, It is

alse contend?d that the applicant is undergeing punishment

\
and hence he is net entitled for preomotien.,

\
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3. At the time of hearing Sri N.V.Raghava Reddy,
learned counsel for the respondents submitted@

a typed copy of chronolegical events that took place

in TBOP in respect of Sri M,Hanumantha Ras. AS per

the said document, the applicant was appointed on
14.8.1968 and he had cempleted 18 ygars.ef service by
14.8.1984. As per the TBOp promotion ruleg, he was
entitled for promotion to higher grade on completien

of 16 years of service on 14.8,1984. The said nete

also states‘that the promotion of the appl%cant under

TBOP scheme had been‘cleared upto 31.3.19?5 asp per
proceedings:dt. 24.9,1984 by the P.M.G., A,P.Circle.

As regards punishment, it is seen from the{qote that

ocne increment was withheldifor the applica?t with effect
from 1.1ébl?84 vide memo dt. 15.9.1984., The disciplinary
action taken against the applicant is /_ Jmuch later than
14.8,1984. The note also clearly states that as on the
date of completion of 16 years of service by the applicant,
‘i.,e, as on 14.8,1984 E:)he was not undergeing any punishment

and that no charge was pending against him.

4. In a similat 0.A. bearing 0.A.N6.379/92 this
Tribunal}where both ¢f us were parties to the preceedings,
wa held that if an employee is not undergeing punishment

as on the date the time bound promotion falls due and

he is cleared for promotion, his premotio& cannot be with-
held even if he(EEE)issued with charge-shéet aﬁgmfunishment
later to that date. The punishment, 1if aﬂy wil%Lb:—imple-

meénted in the promoted cadre,
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'Copy'tcz-t

14 The Superintendénp'of bost.DfFices, Nalagonda Division,
. -Nalagonda,. '

. -+ 2+ Tha Chisf Post-mafter General, A.P,Circle, Abids, Hyd,
3. One copy to Sri. $.Rama krishna.Rae, .advocate, CAT, Hyd.
4. Dne copy tU Sri. ”nUoRaghaUa Raddy, Addl. CGSC’ CAT' Hyd-

5« One c0py\to Libragy, CAT, Hyd,

6. One spére COpY.

ﬁsm/é

ffﬁf\' \S njF( | M

1%

"oagpe |~




5.

. b,
As the applicant 4s free of any punishment and o4
' [ —

D lnef .
no charge-sheet %gkalsa pending against him on the c:uc;al

|

date viz. 14.8.1984 when he had coempleted 16fyears of

. -y :
service and:dué for Time Bound ene premetien as |en that

dat

. the present case is cevered squareiy bg the decision

in 0.A.N0.379/92. Hence.lﬂe give the fellowing|directions,

(i)

(id)

6.

*,

; As the Deparéméntal Prometion Committee had

already cleared the applicant for prom@ti@n

and the same had also been approved - by the

P.M. G.. A.,P.Circle, Hyderabad vide his Frn-

ceedings Ne.ST/6=1/84-85/1T dt. 24. 9. 1984 for

Time Bound one promotioen due on 14. 8 1984 and

as the applicant was neither undergglng any
punisﬁment en that date ner any charge%sheet

was pending against him, he héd to be Aromotad

with effect from 14.8,1984 as per the %ime Beund
one promotion (TBOP) Scheme. Subseﬁue&t punish-
ments, if any, had te be implemented in|the promoted

cadre. i

dporre
The arrears on that basis has to be paid within

three months from the date of receipt ef the cepy

of the judgment. ‘\

The 0.A. is erdered accordingly. Ne cestas,

1\

N~ = Xkt

(R.Rangarajan) . (V.Heéladri Rao)
Member (Admn,) Vice-Chairman
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Dated rbh January, 1994,
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COMPARED By -
P APPROVED BY

PAL ADMINI oy
HYDERABAD BELC

RATI VL TRIBUNAL
Ho: HYDERARAL

NEELADRI RAG
VICE-CHAT FMAN

«GORTHT :MEMBER(A)

DRASEKHAR REDDY
'\ . MEMBER(J)

I HON'BLE MR.R.RANGARAJAN :M}JEMBER(A)

Datleds ﬁﬁf/ -.19944_ |

CFRPER/JUDGMENT: |-

M/ R BLC A Na,

O.aA.Np, € 86/5v

T.2.5d. (W.p, = )
—es—

Admitted ang Interim directions

ed/Ordered.

No order| as to costs, {






